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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
 

OA No-1139/2020 
 
 

New Delhi, this the 26th day of August, 2020 

 
Hon’ble Sh. A.K. Bishnoi, Member(A) 
Hon’ble Sh. R.N. Singh, Member(J) 

 
Rakesh Kumar 
Aged 58 years, 

Assistant Director (Horticulture), 
Group ‘ B’,  
S/o. Shri Rajinder Kumar,  
R/o. 1-B, Block-55, Sector-II, 
Gole Market, New Delhi – 110 001.     

…Applicant 

(By Advocate : Mr. Rajinder Nischal) 
 

Versus 
1. Union of India, 

Through its Secretary, 
Ministry of Housing & Urban Affairs, 

Nirman Bhawan, New Delhi-110 108. 
 

2. The Director General, 
Central Public Works Department, 
Nirman Bhawan, 
New Delhi – 110 108. 

    …Respondents  
(By Advocate : Mr. Sanjeev Yadav) 

 
ORDER(ORAL) 

 
Hon’ble Sh. R.N. Singh, Member(J) 

 
Heard learned counsel for the applicant. 

2. The present Application has been filed under 

Section 19 of the Administrative Tribunals Act, 1985 to 

challenge the order dated 14.8.2020 (Annexure A-2) vide 

which the applicant has been transferred to 

Chandigarh.  
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3. The applicant has been working as Assistant 

Director under the Respondents. Mr. Nischal, learned 

counsel for the applicant, submits that the applicant 

had joined at Delhi station on 28.1.2018 after 

completing his tenure outside Delhi. He further submits 

that the applicant has complied with more than 13 

transfer orders in his service tenure under the 

respondents and the applicant has not completed three 

years tenure at the present place of posting, i.e., Delhi. 

He further argues that as per the general guidelines 

contained in the CPWD Establishment Manual, the 

officer having two years residual service may opt for 

station of posting under residual period. The applicant 

is stated to have only 18 months service left. Besides, 

the applicant is stated to have been suffering from 

Diabetes and Arthritis etc. and his wife is working as 

Nurse at R.M.L. Hospital, New Delhi. 

4. Learned counsel for the applicant submits that 

aggrieved by the aforesaid impugned transfer order, the 

applicant has made a representation dated 14.8.2020 

through proper channel (Annexure A/2), the same is 

still pending consideration of the respondents. 

5. Issue notice. 

6. Shri Sanjeev Yadav, learned counsel for the 

respondents, who appears on advance service, accepts 

notice.  
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7. Shri Nischal, learned counsel for the applicant 

submits that the applicant shall be satisfied if the 

present OA is disposed of at this very stage with 

directions to the respondents to consider the applicant’s 

aforesaid representation dated 14.8.2020 (Annexure 

A/2) and to dispose of the same by passing an 

appropriate reasoned and speaking order and till then 

not to give effect to the said impugned transfer order. 

8. To such request of the learned counsel for the 

applicant, the learned counsel for the respondents does 

not have any objection. 

9. In view of the aforesaid facts and circumstances of 

the present case, without going into the merit of the 

claim of the applicant, the present OA is disposed of 

with direction to the respondents to consider the 

applicant’s aforesaid representation dated 14.8.2020 

(Annexure A/2) and to dispose of the same by passing a 

reasoned and speaking order as expeditiously as 

possible and in any case within four weeks of receipt of 

a copy of this Order. The respondents are directed not 

to give effect to the aforesaid impugned order till then.  

10. The OA is disposed of in the aforesaid terms. No 

order as to costs. 

 
(R.N. Singh)         (A.K. Bishnoi)        
 Member(J)              Member(A) 

 

 
/Ravi/ mbt/ns 


